.85

of Passports (Stat.)
[Shri Kanwar Lal Gupta]

here alsn, the Minister is supp sed to
clarifv all these things, nct cnly the
allegation. That is my p-int,

MR, SPEAKER: Itis only a suggesticn
and n~t a print of crder. Yeou  kindly

reply to the allegaticn,

SHRI ATAL BIHARI VAJPAYEE:
I am s 1ry that I.. ;

AN HON. MEMBER : made a
Statement

SHRI ATAL BIHARI VAJPAYEE :
...lost my temper for a minute while rep-
Jying to my hon friend—he is an esteemed
member of this House—Shri Shvam-
nandan Mishra. Obviousiy habits persist.
But I would like to assure Mishraji and

through you, the entrie House that
the Ministry of Home Affairs and the
Ministry f External Affairs have been
working in close co-operation on  the
question of impounding ¢ f pass ports.
But my statement related to the liberalisa-
tion, n¢ t to issuing of passp rts. That ig
why I said. . . (Interruptions) There should
be no misunderstanding ¢ n that score.
Whatever has been published in the
papers is not correct. There is perfect
co-ordination between the two Ministries.

MR. SPEAKER : Shri Verma.

SHRI VAYALAR RAVI . On this I
want a clarification.

MR SPEAKER : No further clarifica~
ti'n. I am not allowing. .(Interruptions)
1 am notallowing any more clarifications,
I have called Mr. Verma.

SHRI VAYALAR RAVI : I want a
clarification on item No, 12.

In this very House Mr. George Fernan-
des when he was in charge of this Minis-
try made a policy statement. Acc rding
to Constitution, Art. 75(3) it is the
¢ llective responsibility ¢ f _he Ministry.
When Mr. Fernandes made a statement
of policy on the Communicrtions Minis-
try on the floor of this House, we believed
it was the policy of the gnvernment.
Now, the Minister has chenged. Here
it is stat>d “‘some .aspects’ and not a
change., You are within your right to
change the policy. I am not questicn-
ing. Here, the order paper says “scme
aspects ~f the policy”. Itis nct a new
policy ~r a change in the prlicy but Some
aspects of the policy. My pcint is
whether the government can change
policies according to the change in the
Minicters.
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MR. SPEAKER : There is 06 ‘point
cr order. It is always cpen to the
government to change itS policy.

12.40 hrs,

STATEMENT RE. SOME POLICY
AND TELECOMMUNICATION
SERVICES
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SHRI VAYALAR RAVI Sir, Insc
n a punt of order

MR. SPEAKER He 15 (n a pomt
of order. What 1s your prnt cf «rder ?

SHRI VAYALAR RAVI My punt
of crder 15 this, Just nc w the Mina‘ter
said about the extension «f the interna-
tiona] subscriber dialing telephe ne service
1o the whole of UK Only a few da
agn when the House 15 m sessun t
hon, Mimster made & press statement on
the same subject—a week agn « utside—
and today he makes a pohcy Statement
‘That 13 my p« int of order He made a
Press Statement last week.

MR. SPEAKER You could have
Taised the privilege questkn ond met
a point of ordes. You cannmt rpise a
p'mt ¢ f prder that he cannr t m.ke hiy
S arement.

dlnnl Hfrqarp ds this svﬂm
as e

%Eo he)reeewu s nght mp:nw-

privilege motion.

MR. SPEARER - That 15 a different

matigr, [ have alreaoy ruled out hw

point of oxder.
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SHRI §. KUNDU tope) ¢ Sir
rise on a poat (rughuy int of
ogder is chat when the hn.
of the ton rase peints cf ¢ rder,
s g b:;tth:uten that they are
g a vilege
That is what Tobjectto,  + o
MR SPEAKER ‘ I think the rules
requrs to be chenged., When the
ponts of order are ratsed scveral Mem-
bers should nct rae them evey dry

PROF I' G MAVALANKAR(Gandhi-

Nug rirose—

MR SPEAKER Is it a print «f
trder 2 Any other thirg was ne t allc wed

PROF PG MAVALANKAR Kindly
Iisten t« me When the hon Minister
was making 4 p licy tatument he had
gone 1nto other questycny

MR SPEAKER Thatis mc1 a p int
of order You shr uld have said 1t earlier,

PROF P.G MAVALANKAR Sir, I
am «nly making my suhmissin The
hon Minister, while making & statement
has gone into the entire gamut « { the
working « f the various departmen: in
hus Mimstry last weekh  Iwe uld be brief,
Sir, Last week while the Minister was
replymng to spectfic questr ns, you had
permutted supplementaries.,

MR SPEAKER Under what rule
you are making your submussions >

PROF PG. MAVALANKAR Sir,
I wrote tfbyrn Seeking o ur permustion
befi re 10 Oclock 1 touk care t¢ write 4
letter to you secking permissun esrlur
to §

MR SPBAKER You canm t do that
Rule 372 does not provide for thae
That 15 why, n thl.: particuler crse, Jast
time, a certwn indulgence was given,
And’ everybody had  Stareed m. king
sabmssic ns  Hence, 1 am nc t alicwing
it now,

PROF I G MAVALANKAR Under
Rule 377 I have a nght,

MR SPEAKIR N please. The
hon Miniter m.y ccnunue mw

oft swerw wwf o g
ot veer oy ok freely oY oo &
dre artaefie Qe fo #re (waviw
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PERSONAL EXPLANATION BY
MINISTER

mw‘:ﬁﬂn Lo
(sfy ow wroww) - wreof wen
gy, fmF 4 woed, 1977 B W

AQGUBT 8, 1977

Ezxplasution 4“4

awt ¥ ey wew qx i gy ofF
g ¥ qy et qu At feex
sfiRrTe, ST QY G Ty AT
& 3 firea & o feafly eqee arear wag o

e o dYo firg o Wurdy amgw &
grx § fafoes wegaw & wdw §
IYW 24 AT, 1972 ¥ st sy
& Gz 1 woww firar oY 9w aetee
¥ 27 oF dFETF SET IR WA
W T T S 28 WY, 1972 Y frere
faar war 1 ww v ¥ g aw 4
i, 1072 ¥ ¥o THo WITo qIEH
A I auw fafaveT aeere & aot
faurr & ggm ¥ o To Ho e
faw @t 3w g7 wegare & Fafecar
weftww &, WY 7 @ vz & fwo
o Reo Fro Mﬁwmw
94T | WE ¥ O WaAT % yyy ¥ fav
A F W 9T qeeTT AE-
frdws & frfafan feoofy o -

‘Staff Nurse, Kumu Kutty, who rebeved

staff nurse, B A , duvring the
coprse « f ¢« peration on Shri Kateshwar
Nuhat 1 35 pm. has 1n her state-
ment admu that the surge< n at the
time the cperatt n ended had asked
routinely 1if every count wer O K
and that she answered “Yes”.

Staffl Nurse Kutty 15 aces rdingly
responsible fcr having mussed tn
count the number of instrument which
mmmbk with her after the ¢ pers-
ton

1 eonsider that the responsibility fe e
the mushep 15 of the nurses whe
as7asted the surgeon in the operaticn,”

o fYo fAg 1 W wEmTEwE ¥ fog
wif  frdard w wfewrfal ¥ wodr
qgelt wiw ¥ Wt wit | qomefy wY
A & e gt & fn o wer o oy
¥ ¥ wre ge we wifean, g
afeww vt fafomay weramr,  poft



